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NOTICE
Notice is hereby given that the share certificate no(s) 2022896

for 1104 shares bearing distinctive no(s) 6989841 - 6990944
under Folio No. S000958 and Face Value of Rs. 5/- each,
standing in the name(s) of SH. S RAM SINGH in the books of
M/s MAHINDRA & MAHINDRA LTD., has/have been lost/misplaced/
destroyed the advertiser has/have applied to the company for issue of
duplicate share certificate(s) in lieu thereof. Any person(s) who has/
have claim(s) on the said shares should lodge such claim(s) with the
company’s registrars and transfer agents viz Kfin Technologies Limited,
Selenium Tower B, Plot No: 31-32 Gachibowli, Financial District,
Nanakramguda, Hyderabad - 500 032 within 15 days from the date of
this notice failing which the company will proceed to issue duplicate
share certificate(s) in respect of the said shares.

Date: 21-02-2025 Name(s) of the Survivor(s)
Place: Chandigarh ASPAN SINGH

Corparate Office: Mo 167-16% Anna Salsl, Saidapel. Chernal - 00016, TH
Branch Ofice - 5% Flaor, 506, & Wing, Season Businass Cender Oop, KOMC
ez, Balyan Wast, Mabarashira - 421301

Authorized Officer Contact Mo:- (CRM) Ashish Kumar- B208381184,

Hinduija
Housing Finance Limited

(CLM} Rohit Brambane - BTIIT81647, (CLM] Varun Prakash - 8004919333,
(CLA) Amol Wakode:- B169THTE13, Email : sustionifbndushousnghinance.com

FPOSSESSION MNOTICE (ror immavable Fropery] AFFENDIX IV [See rale 611
Whieraas the undersigned besng the Authorized Officer of Hinduja Housing Finance Ltd, under
the Securifization & Reconstruction of Financial Azsets and Enforcement of Security Inferes] At
2002 (zaid Acty & In ewarcize of powers confermed under Section 13 (12} read with Rule 3 of the
Secity Intarest (Endorcamant) Rules; 2002 (said Rules) lssusd Mokices 1o menfoned balow
urder Sectan 13 {2) of the said Act, calling upon the concerned Borrower & Co-Borrower, as per
detsits given below to repay the amaund mentoned in the respechive Notica within 60 days from
the dale of the respective Molices, The concemed BorrowersProparty Hokiers having failed fo
repay he respective dus amounts, That the tndersigned has taken Actual/Physical Possession
of the proparty descrbed herein below in exercise of poraers conferred on hinrender sob section
(4} of seclion 13 of the SARFAES| At read wilth Rufa & of the Securily Interast Enfarcement
Rules, 7002 pursyant to Order dated 12122024 n the Sacuriisation Applcation Case No, 3458
of 2024 wsac:-14{1) of SARFAES| Act passed by the Honle Chief Judicial Magistrate, Thane
with the help of concemned Court Commissionsr by daing the panchanama & inventory on
17.02. 2025, The Concemed Borrowers /Property Holders in particutar and the public in genaral
are heraby caulloned nol lo deal wilth the concemed propartas and any dealing wilh fhe said
properlies will be subject 1o the charge of Hinduwa Housing Finance for amount mentioned below.

Name of Borrowers Demand Nofice Date & Date of Physical
Amount (Rs.} Possessian
Mr. Sanjay Shinde Borrower and 18.10.2024 and
Mrs. Tanuja Shinde Co-Borrower Rs. 30,73 000- (Thirty Lakh
LAN- MHMUMTIWLIA0DD00D10T lk,:ﬂwhﬁmhé:ﬁrd Eﬂ,-} TRARn
& MH/MUMTIWLIADDDODDZ21 |

Doscription of Immavable Secured Assels

Al that plece and parcel of tand Bearing Praperty Fiat Mo, 203, Navralna  Apartmend, Mavraing
Apaetment CHS Lid, Flot Mo, 59, Bector &, Merul, Mayi Mumbai - 400708 Boundead by : North-
Arunodaya Sociaty, East- Shrae Naf Ji Sadan (Access Foad, West- Sangharsh Apariment,
South -VazantiAppartrent! Access Road. Inchiding construcied buiding & fistures, with 2 nghts.

Further, please take Notice thal in case you fal 1o pay he oulstanding dues of the Hinduja
Housing Finance Lid posilively within 30 days from the dale of fis Nofice, Hinduja Hausing
Finance Lid wif procead to &l the Secursd Asseats in gueston at the Beserve Price fixed by the
urdarsignad as tha Aulhonzed Officer, as provided undar the abava Act | Rules, withoul any

furtharinfimation ' Molice foyou. Sl
Place : Kalyan Authorized Officer
Date: 72.02.2025 Hinduja Housing Finance Limited

CSB Bank Limited
GIM : UG SR L S20PLENINT TS
Corporata Office: Siroya Canter, Maar |TC Maratha Hodsl,
Saher Road. Andher East, Mumbal-L00089

o'CSB Bank
Phone: (2260008517, e=mail: westernzonedDesh, co n

APPENDIX IV [Refer Rule 8{1)] POSSESSION MOTICE (For immevable property)

‘Whereas the undersignad being the: Autharised Officer of CSB Bank Liméted formerly The
Calholie: Syvian Bank Lirmited, Zomal Office, Mumbal undes Ihe Secuntisalion And Recensbuction
al Fmancial Aszats and Enfarcement of Secunty Infarest Acl, 2002 and in exercza of powsrs
corfemed undar sacton 13(12) read with Fule 3 of the: Sacurity Intarest (Enforcemant) Rulas
2002, ssued 3 Demand Nofice dated 14-0ct-24 zalling upon e Borrower, Mr. Amit Arun
Vilankar having address at Ri'o No. 577, Guruprasad, opp JK filés,Ramyanagar , Ratnagiri
Maharashtra 415630 Mrs. Askanksha Amit Vienkzr Wia Amit Viankar Rie Mo. 577,
Gurupragad, opp JK files Ramyanagar , Ralnagid Maharashira 415639 And guasanior
Mr. Afithkumar Prathaprao Rane Sio Prathaprao Anandrac Rane Moo 101, BEhairavkrupa |
Mirya Rosd Zadgaon, Ratnagir, Maharashtra-415639 o repay the smaunt mentanad in the
nolice beng Rs. 31,00,585.27 (Rupees Thirty One Lakhs Five Hundred and Eighty Five Palsa
Twenty Seven Only) as on 300092024 with fufure miberast [@13.80% per annum with mondhly
rest-and sppficable panal interest within 60 days from the dete of the said nolice fil repayment
af the dues o hll
The Borrowar/guarantons hawing failed o repay lhe amount, nofice is hereby geven fo tha
borroweers (quaranions and the pubiic in pereral that the undersigned has taken pessessan of the
pripedy dascnbad hedain bedow in axendsza of powens canlemed an him undar Section 13(4) of ha
said Act resd with Rule B of the sald rules on this the 18th day of Felb 2025,
The Bomawenguarantars stlenbon &= myiled o proasions af sub-sactan 8 of seclion 13 of the A,
in respect of the tima available to redaem {ha assets. The Boerower & Guarantors in perficules
and the publc in general are herely caulipned nol o ceal with the property mentioned herein
bitow and any dealings wilh B praperty will be subject to the charge of CSB Bank Limited fof
an amaunt of Rs. 26,55, 550.27 (Rupees Twenty-5ix Lakh Fifty-Five Thousand Five Hundred
and Ninety Nine and Palse twenty-seven anly) &5 on 15022025 aking with apolicabls future
inbargsl and penal inbénest, charges and cosl theseon from 16022025 11 the dabe of re-paymant’
raalization of tha dwas in full plus other costs and aypanses.
SCHEDULE A (Details of Mortgaged Assets)

All that part and parcel of Commerdal Shap Room Ma, T in Fest Floor of Memal &rcade having
Muricipgl Shop Room no, 2493007 | New ng. Z1WA00220 having carpet area of 300 Sq, Feal
sl dn 19 ares, 022 ares, 1.5 8ras and 1,76 ares of praperty comprisad in suray no. 3859082

Hizza no. T, 58 | 6.54 of Rathegin Municipal Councl | Zedpean Willege . Rathnagni Taluk and
Degdrich In the name of Mr. Afithkumar Prathaprac Rane mare specifcally described in salke deed
no, TSR0 of SRO Raknagini and Bowunded a& wndar :-East- By gala no. 2, West — Common
iotlet Bilock, Marth — common passage, Sowuth — Opsn Space

Drate: 18,02 2025, Place: Ratnagirl ESdi-, Authorised Offices, CSB Bank Limited

POSSESSION NOTICE

Whereas, the undersigned being the Aulhorised ONicer of Invent Aszets
Securitisation & Reconstruction Pyl Ltd. (INVENT) snder the Securitisation
and Reconsiruction of Financial Assets and Enforcement of Security Intarest Act,
2002 (54 of 2002) and in exercisa of powers conferred under seclion 13(12) read
with {Rule 3) of the Securily Interest (Enforcement) Rubes, 2002 issued a Demand
Motice dated 10th October, 2022 calling upon the Borrower Anand Hospitality
Services Private Limited along with s Morgagors & Guarantors, jointly and
savarally o repay the amount mentioned in the notice being Rs. 12,53,14,470.16
[Rupees Twelve Crore Fifty-Three Lakhs Fourteen Thousand Four Hundrad
Seventy Rupees And Sixteen Paise Only.}i.e as on 30th September, 2022 wilh
further interest al the rate of 12.5% per annum for Term Loan al monthly rest plus
axpenses and olher charges payvable theraon is due and payable by you within 60
days Iram tha dale of réceipl ot the said nolica.
Tha Borrower Anand Hospitality Services Private Limited as well as iis
mortgagors & guarantors having failed to repay the amount, notics is hereby given
to therm and the public in general that the undersigned has laken posséssion of the
proparly describad harain balow in sxgarcise of powers confermad an himdber under
saclion 13{4) ol the read with nde 8 Securitisation ard Reconstruction of Financial
Aszelz and Enforcament of Security Interast Acl, 2002 on this 215t day of
February of the yaar 2025.
Tha Borrower, Morgagars & Guarantors in parficular and the publicin genaral 15
hereby cautionad not 1o deal wilh the peopedty Inamy manner and any dealings
with the properly, il any will be subject o the charge of Invent Assats Sscuritisation
& Reconstructon Pyl Lid. for an amount of Rs. 12,5314, 470.16 (Twelve Crore
Fifty-Three Lakhs Fourteen Thousand Four Hundred Seventy Rupees and
Sixtesan Paise Only.) as on 30th September, 2022 with further intarast at the rata
of 12 5% par annum for Term Loan facility at monthly rest plus expenses and other
charges payabla thereon,
The Borrower i.e. {Anand Hospilalily Services Privale Limibad) altention is invited
o provision of sub secton (8] of section 13 of the Acl, in respect of tme available,
1o redeam tha sacurad assals.

DESCRIPTION OF PROPERTY
All that piece or parcel of land, haraditarmeant and premises of Dadar MNaigaum
Dhivisian wilhin tha Registration Sub-Distric of Bombay City and registarad intha
Books af the Codlectar and land Revanue undar Ofd Mo 2048, New Mo 12150 and
nenw bearing Mew Survay Mo 272007 and Cadasiral Survey No.83 admeasuring
2640 5q. vards. BEquivalent to 2207 30 Sg. Mirs. or theraabouis and now wilk tha
buildings and sbructures standing thereon baaring Municipal FAdard Mos. 531,
533, 833(1), B33(Z), 533{3) and Sireet Mo B 1n 81, B2, B2A and B2B and known as
Mithawala Chawls and or stneclurs o be constructed thereon {excluding
praposad - rehabdlifation component to be constructed therson) siteated at
Dadasaheb Phalka Road, Dadar (East), Mumbai - 400014
Date: 21st February 2025 Time: 2 .M, Sdi-
Place: Mumbai, Maharashira Authorisad Officer

Invent Azsels Securitisation & Reconsiruction Pvi. Lid,
[Acting in its Capacity as trustes of INWENTMT18ACB/S11S Trust)

INVENT ASSETS SECURITISATION & m
RECONSTRUCTION PRIVATE LIMITED

Suita B, Ground Floor, Bakhtewear, 228, Nanman Paind, Mumbai - 4000217 P 022 - 22601516

== Markolines’

Markolines Pavement Technologies Limited
[CIN L99999MH200ZPLC156371)
Registered office: 302, A Wing, Shree Nand Dham, Sector 11,
CB0 Betapur, Mavi Mumbai 400 614
Email: info@markalines. com | Website: wwew markolines,com |
Contract: +31-22-52661111

Members are hereby informed that pursuant to Section 119 of the Companies Act,
2013, read with the Companies (Management and Administration} Rules, 2014,
circulars issued by the Ministry of Corporate Affairs | "MCA Circulars™) dated April 8,
220, May 5, 2020, May 5, 2022, December. 28, 2022, September 25, 2023 and
September 19, 2034 and other applicable pravisiens, Including any statutosy
madification or re-enactment thereof for the time being in force, Markolines
Favement Technologies Limited ["the Company”) seeks approval of Members of the
LCompany, as detailed inthe Postal Ballot Motice dated February 21, 2025,

The Compamy has an February 21, 2025 completed the dispatch of the Postal Batlot
Motice to the hMerbers whose names appear on the Register of MembersfList of
Beneficial Owmers as received from the Mational Securities Depository Limited [NSCL)
and Central Depository Services |India] Limited (CO5L at their registered emall ids.
Members whose names appeared on the register of Members/List of Beneficial
Chvners as on Friday, February 14, 202518, the cut-off date, will be considered eligible
for the purpose of voting. & person who ks not 2 member as on Friday, Febroary 14,
2025 e, the cut-off for reckoning voting rights, should treat this Motice for
Imformation purposes onby, In accordance with the above mentioned Circulars, Postal
Batlot frms and Business Reply Envelopes have not been sent ta the Members, The
communleation af the assent or dissent of the Members would take place through the
remobs e-wofing system only.

Members holding shares in dematerialized mode are requested Lo registerfupdate
thelr emall addrésses with the relevant Depository Participants, Members holding
chares in physical mode are requested to update their emall addresses with the
Company’s Registrar and Share Transfer Agent (RTA), Bigthars Services Pyt Ltd. at
ipp@hbigshareonline.com or ivate@hbigshareonline.com with a copy to
company secretary@markodines.com sending a scanned copy of the signed request
letter mentioning their Folis Mo, name, scanned copy of the share certificate (front
and back), PAN (self-attested scanned copy of PaN card), AADHAR (self-attested
scanned copy of Aadhar card) for registering emall address,

In compliance with provisions of Section 110 of the Act read with Companies
[Managerment and Administration | Rules, 2014 and Regulation 44 of the SEBI (LODR],
Regulattons, 2015, the Company s offering remote e-voting faciity to the Members of
the Company. The Company has entared [nto an arrangement with BIGSHARE fior
facilitating remote e-wobing services. The login cradentials for casting the votes
through remote e-voting have been sent to the shareholders along with the Motice of
Postal Ballot, The detailed procedure for casting of votes through remote e-voting has
béen provided in the Motice, The detalls will also be made svaltable an the webdite of
the Company.

The remote e~vating pericd shall commence on Saturday, February 22, 2025, 9:00
AL (1I5T) erwards to Sunday, March 23, 2025, 5:00 P [I5T]. Members may cast their
vate electranically during the aforesaid period, The remaote e-vabing module shall be
dizabled at 5:00 p.m., on Sunday, March 23, 2025 and remcte e-voting shall not be
gllowed beyond that same,

The Board of Directors has appolnted M5, Nikun] Kanabar & Assoclates, Practicing
Company Secratartes, as the Scrufinizer for conducting the Postal Ballot process ina
fair and transparent manner: The results of the Postal Ballot will ke announced on or
bafora Tuesday, March 25, 2025. The result would be intimated to the Stock Exchange
where the Company's shares are listed and displayved along with the Scrutinizer's
report on the Company's website viz, wynw mackelines com,
All grievances connected with-the facility for woting by electronic means may refer the
Freguently Asked Questions ('FAQs | and i-Yote e-Vioting modube available at
https-/fivote bigshareonling com, under download sechon or you can email us to
leate @ bgshareaniing oom ar call s at; 180022 53 22, 02 F-62638338
For Markodines Pavement Technologles Limited
5dy-
Sanjay Bhanudas Patil
Managing Directos
RIN: 00229052
Place: Mavi Mumibal
Date: February 21, 2025

NOTICE OF POSTAL BALLOT

EAST COAST RAILWAY
CORRIGENDUM NO. 4 1

Tender Metice Mo, ETCECONIBES2025002,
DT. 08.01.2025
Falliradng modelications have bBean made
aganst above tender nofice which may
pleases banoted

Partlcwlars | As Published | Now to be
iCornigendum-3)| read as

Terder Closing| 07.03.2025, [18.03.2025

Crale, Time: 1200 Hes. | 1200 Hrs,

For details, the inteénding tenderer(s)
are advised to wvisit the website
wwawLireps.gov.in

Chief Administrative Officer (Con),
PR-166/CH/24-25 Bhubaneswar

=~ AMBITFinvest AMBIT FINVEST PRIVATE LIMITED

Progati ke portne

Corporate Of: Kanakia W Streed, S0 fioor, 4 506-510, Andren-Kurds Aoad. Andren East, Mumbakd 00023

POSSESSION NOTICE (For Immowvable Property) (Under Rule 8 (1) of the Securily Inferest (Enforcement) Rules, 2002)
Whereas the undersigned baing the authorized officer of Ambit Finvest Private Limited Having its registered office at Ambit Housé,
449, Senapati Bapat Marg, Lower Parel, Murmbai - 400 013, Corporate office at Kanakia Wall Street - Sth loor, A 506-510, Andheri-
Kurta Road, Andhari East, Mumbai-400093, under Secaritisation and Reconstruction of Financial Assets and Enforcement of Security
Interest Act, 2002 (54 of 2002), and in axercise of powers conferred undar Section 13 (12) read with Rule 3 of the Security Inferest
{Enforcement) Rules, 2002 issued Cemand Notice dated mentioned hereunder calling upon the following borfowars 1o repay the
amount mentioned in the motice being also mentioned hersunder within 60 days from the date of receipt of the sa3id notice. Tha
foliowing borrowers having failed 1o repay the amount notice 15 hereby given to the foliowing borrowers and the and ihe pubdic in
general that undersignad has taken possession of the proparties describad herain below in gxercise of powars confarred on km undar
sub section (4) of section 13 of the Act read with Ruba B of the Security Interest (Entorcement) Rules, 2002

Name ol the Borrower/Co-Barrowers, Guaraniors

Demand Molice Dale & Amouni

& Loan Account Number

1. LAXMI MEDICAL AND GENERAL STORES 2. LAXMI
MUKUND MASRAM 3. MOHAMMED SABIR AB

18.11.2024. Rs. 35,17,137.97/- (Rupees Thirty Five
Lakhz Sevenieen Thousand One Hundred Thirty
Seven And Minety Seven Only) As On : 16.11.2024

Date of Possession
Type ol possession

18.02.2025
Symbaolic

‘IMPORTANT’

MANNAN. Lan Nos. MUMOODDODDS4 746

Possession

Whilst care is taken prior to
acceptance of advertising copy, it is
not possible to verify its contents.
The Indian Express (P.) Limited cannot
be held responsible for such contents,
nor for any loss or damage incurred

e

as a result of transactions with
companies, associations or
individuals  advertising in its

newspapers or Publications. We

Diate : 22 02 . 2025, Placa: Panval

Description Of Immovable Property / Properties Mortgaged - PROPERTY 1: SHOP NO. 3 AT THE GROUND GLOOR IN THE
BUILDING KNOWN AS AAI RESIDENCY CHS LTD., ADMEASURING AREA 177.50 50. FT BEING SITUATED AT GAT NO. 16, PLOT NO.
63, AT VILLAGE USARL! KHURD, TALATHI SAJA VICHUMBE, WITHIN LIMITS GROUP GRAM PANCHAYAT USARLI KHURD TAL.
PANVEL DIST RAIGAD WITHIN THE REGISTRATION NSTRICT OF RAIGAD AND SUB - REGISTRAR PANVEL - 410 206 BOUNDARY
OF THE SAID PROPERTY. - EAST : ROAD , WEST : SAMARTH BLDG . NORTH : NEELKANTH BLDG SOUTH : ROAD

PROPERTY 2: SHOP NO. 4 AT THE GROUND GLODR IN THE BUILDING KNOWHN AS AAI RESIDENCY CHS LTD., ADMEASURING
AREA 208 50. FT BEING SITUATED AT GAT NO. 16, PLOT NO. 63, AT VILLAGE USARLI KHURD, TALATHI SAJA VICHUMBE, WITHIN
LIMITS GROUP GRAM PANCHAYAT USARLI KHURD TAL. PANVEL DIST RAIGAD WITHIN THE REGISTRATION DISTRICT OF RAIGAD
AND 5UB - REGISTRAR PANVEL — 410 206. BOUNDARY OF THE SAID PROPERTY: - EAST : ROAD , WEST : SAMARTH BLDG ,
NORTH : NEELKANTH BLDG SOUTH : ROAD

The borrowerin parficular and the D-L:bﬁl.‘.il'l nendral arg heraby cautioned notto deal with the property and any dealings with the property will
be suisect 1o the Charge of Ambi Finvest Private Limited for an amount mentioned herain above and interest thereon. The borrower’s
atiention isinvited to provisions of seb-section (8] of section 13 of the Act, inrespect of time available; to redeem the secured assets.

gal= Authonsed Officer Ambat Firvest Private Limited

therefore recommend that readers
make necessary inquiries before
sending any monies or entering into
any agreements with advertisers or
otherwise acting on an advertisement
in any manner whatsoever.

| A
ol dib Canara Bank -£3

[ roves demsem

Canara Bank, Regional Office Navi Mumbai:-Circle Office Bldg C-14
G Block Bth Floor A Wing Bke Bandra East Mumbal — 400051
Email: Recoveryronmi@canarabank.com

Branch Ref : ROILEGALISARFAESINI3/2024/MV

Date ; 20.02.2025

POSSESSION NOTICE

Where as the under signed being the Authorised Cfficer of the Canara Bank
undar the Secuntisation And Raconsiruckon of Finanaal Assels and Enfarcesmant
of Security Interest Act, 2002 (Act 54 of 2002) and in exercise of powers confemad
undar Saction 13 {12) read with Rula 3 of the secury Interesi (Enforcement]
Rules 2002, issued a Damand Nobice dated 12,12 2024 (12th Decamber 2024)
calling upon the borrower MIS. Madison Engineering (Proprietor Mrs. Ashwini
Ganesh Vidhate) and Mrs. Ashwini Ganesh Vidhate (Proprietor of M/3
Madison Engineering), Devi CHS, Flal Mo 10, Secior Mo 3, Bahind MMMT
Depot Koparkhairane Mavi Mumbai - 400709 to repay the amount mentioned in
the notice, being Rs. 80,06,908 .85 [Rupees Eighty Lakhs Six Thousand Mine
Hundred Eight and Paise Eighty Five only) plus unapplied interest and
charges within 60 days from the date of receipt of the said nolice,
The borrower having ladad fo repay the amaount, notice |s hareby given 1o tha
barrower and public in general, that the under signed has taken possession of the
properties described hersin below in exercise of powears confered on him ther
undar Section 13 (4) of the said Acl, read with Ruka 8 & 3 of the said Bules an this
20th day of February of the year 2025,
Tha borrewer in parlicular and the public in general are haraby cautioned not ko
deal with the properly and any dealings with the properly will be subject to the
charge of the CANARA BANK, KOPARKHAIRANE Branch for an amount of Rs.,
B0 06 A08.85 [Rupses Eighty Lakhs Six Thousand Mina Hundred Eighl and
Paise Eighty Five only) and interest thereon

Description of the Immovable Property
Flat Mo 1904, 15th floor, Building Mo 5-2, B wing in “Atlas” in "Marathon Nexzone
Survey No. 34,10, 951, 952, 25/3A and 3B, 9544 96/0, 971 and 2, BRIBAIZ and
2, 98/EB, 98560, JNPT Road, NH 48 Road, Mear Palaspe Phala, Vilage Kolkhe,
Taluka Panvel, District Raigad, Maharashira - 10206 admeasuring 792 54q. FL
Built up Ares Bounded : On the Morth by : JMPT Road and Intemal Complax
Foad , On the South by : Avior in Marathon Mexzone, On the East by :Alria in
Marathon Mexzons, On the West by: Internal Road and Under Consfruction
Buildimg Within the Registration Sub-district of: Raigad

Date = 20.02.2025
Place : Navi Mumbai

Seli
Authorised Officer, Canara Bank

Bank of Maharashtra

ﬂmmﬂ_ﬁ'@
Fort, Mumbai — 400 023 Tele : 022 22617555, 22377852 | Fax; 022 22652912
e=praail » brrngr2@mahabank codn Head Office: Lokmangal 1501, Shivajinagar, Puna-5

POSSESSION NOTICE (For immoveable Property) [Rule 8 (1))

Whereas, the Awlhorzed Officer of Bank of Maharashtra under Securilizafion &
Reconsiruction of Financial Assats and Enforcement of Sacurty erest Act, 2002 & In
exercese of powers canferred unger Section 13{4) and 13(12)of the said Act raad with Rule 3 of
the Security interest (Enforcement) Fudes, 2002 has ssued a Demand Wotice dated
19.08.2024 under Section 13 (2) caling upon Mis. JRN Gontractors and Pharmaceutical
Puyt. Lid. {Borroer), Mr. Jit Marayan Srivastava (Guarantor), Mrs, Lucky Jit Srivastava
(Guarantor] lo regay the amour! menbioned in the nollce /being aulstanding of Total
Rs. 15,55,90,030,33- a5 on IN0R2024, together with interest thereon af contractual rate (5)
and incdental expansas, costs chargos incurred | 10 ba ineured B the dala of pavmeanl within
B0 days krom the date of recaipt ot ihe said nolices
The Mis. JRN Contractors and Pharmaceutical Pvl. Ltd. (Borower], Mr. Jit Narayan
Srivastava [Guarantor), Mrs. Lucky Jit Srivastava (Guaranior) having faded to repay the
oulstanding amaount, Nobice is hereby given b the Borrower and Guaranbors mentionad
hereinaboye in particular and to- the publc in general that the Authorized Officer of Bank of
Maharashira has taken Symbolic Posgesslon of the proparties described harein below in
terms of the powers the power conferred on him under Section 13(4) of Acl read with rule 8 of
the Security Interest Enforcement Rules 2002, on this 19th day of February, 2025,
The Bomower in particular, Guarantor and the Publicin general s kereby caufionad not 1o deal
with the propery and any dealings with the aforezaid propesty will ba subject to the charge of
the Bank of Maharashtra for an amaunt mentoned above. The Borrowers altention is invited to
the provisions of sub-section 8 of section 13 of the Actin respect of ime available, fo redeam
the secured assel

DESCRIPTION OF THE PROPERTY
Dpen Land situaked near WH 27 (old 37}, opposie Gopal Krishna Tea Esisle Road, Petahgur,
PO Killireg Valley, PS Jagiread, Dist Morigaon, Aszam=Ta2 413

Sdi-

Asst. General Manager & Authorized Officer

Date: 19.02.2025 Fort Branch
Place | Assam Bank of Maharashtra

d& £ IndianBank

T
i i . e s

Santacruz West Branch, Plot No. 16/D, Veer Building, Corner of Tagore &
Dattatreya Road, Brahmakumari Chow, Santacruz (W), Mumbai - 400054.
BREAK OPEN OF LOCKERS
The following Lockers will be break open, if rent is not paid within 15 days from
this advertisement at the convenience of branch. If any articles found in the locker,

will be sold in public auction as per banks extant guidelines. Sale proceeds will be
adjusted towards the cost, rent arrears and any surplus will be payable to customer.

S.No Physical Locker| CBS Locker Name of Customer
Number Number
1 9911743708 12 Savita Gandhiram Sundaram
2 9912323396 43 Anil Kumar
5} 9911534444 66 Sonawane N B
4 9911559016 120 Tariq Abdullah Shiba
5 9911743403 136 Laxmi Laxmidas Boodh
6 9911560521 168 Karelia Sudha Chandrakant
7 9911560565 173 Tushar Damarshi Sheth
8 9912200374 180 Ferdinand Dsouza (C
9 9911583913 251 Sadhana Mukesh Haria
10 9912200476 260 G. Niranjana (Cif Open Fo
11 9912200454 292 Mohammed Latif Kamal (Cif
12 9912210655 331 Shah Babulal
13 9911731770 336 Nikhil Ramakant Vora
14 9912195567 384 Ramesh Somchandbhai Rames
15 9911565723 385 Renukaben K. Shah

Sd/-
Authorized Officer, Indian Bank

Date: 22.02.2025
Place : Mumbai

GAWNPAN 3(2/Dhiraj 5. Tabeja/2024-25

Sude B, Ground Flooe, Bakhtawar, 229, Nariman Pont, Muembal - 400027 Phe 022 - 22801516

Whereas, the undersigned being the Suthonsed (fficer of Invent Assets
Securitisation & Reconstruction Pvi. Ltd. (INVENT) under the Securitisation
and Reconstruction of Financial Asseis and Enforcement of Security Interest Act,
2002 (54 of 2002) and in exarcise of powears conferred under section 13(12) read
with [Rule 3) of the Security Interest {Enforcement) Rules, 2002 issued a Demand
Motice dated 10th October, 2022 calling upon the Bormower Mis, Karimjee
Limited alang withiits Morigagors & Guaerantors, jaintly and severally io repay the
amount mentionad in the notice being Rs. 18,96,62,863.57 (Eighteen Crore
MNinety-Six Lakhs Sixty Two Thousand Eight Hundred Sixty Three Rupees
and Fifty-Seven Paise only.} as on 30th Seplember, 2022 with further interest al
the rate of 13.5% per annum for Term Loan facility at maonthly rest plus expenses
and other charges payable thereon iz dug and payable by you within &0 days from
the date of receipt of the said notice,

Tha Bormower (Ms, Karimjee Limited) as well as ils Mortgagors & Guarantors
having failed to repay the amount, notice is hereby given fo them and the public in
general that the undersigned has taken possession of the property described harsin
balow in exercise of powers conferred on him/'her under section 1344} of the read
with nde B Secuntisation and Reconstructon of Financial Assets and Enforcament of
Sacurity Interest Act, 2002 an this 21st day of February of the year 2025.

The Barower, Mortgagors & Guarantars inparticular and the public in general is
hereby cautioned nof to deal with the properly in any mannesr and any dealings
with the propery, if any will be subject to the charge of Invent Assets Securitisafion
& Reconsiruction Pvt, Lid. for an amountof Rs, 18,96,62,863.57 [Eighteen Crore
Hinety-Six Lakhs Sixty Two Thousand Eight Hundred Sixty Three Rupees
and Fifty Seven Paise only) on 30th September, 2022 with further interest at the
rate of 13.5% per annum for Term Loan facility at monthily rest plus expenses and
cther charges pavable thereon,

The Borower i.g, (Mis, Karimjee Limited) attention is invited o provision of sub
secton (B} of section 13 of the Act, in reapect of ime available, fo redeem the

secured assets

DESCRIPTION OF PROPERTY
All thal pigce or parcel of land, hereditament and premises of Dadar Naigaum
Divisizen within the Registration Sub-District of Bombay City and registered in the
Books of the Coflector and land Revenue under Odd No. 2048, New No. 12150 and
now beanng New Survey No. 212007 and Cadastral Survey No,93 admeasuring
2640 Sq, yards. Equivalent 1o 2207 .30 Sg. Mirs: orthereabouts and now with the
buikdings and structures standing thereon bearing Municipal FWard Nos, 531,
533, 533{1), 53302}, 533(3) and Street No.8 1o 81, 82, 824 and 828 and known as
Mithawata Chawls and or structure to be constructed thereon (excluding
proposed rehabilitation component to be. constructed thereon) situated at
Dadasaheb Phalke Road, Dadar (East), Mumbai- 400 014

Date: 241at February 2025 Time: 2 P.M. Bel-
Place: Mumbai, Maharashtra Authorised Officer
Invent Assets Securitisation & Reconstruction Pwt, Ltd,

(Acting in its Capacity as trustes of INVENT/AT18/ACBIS119 Trust)

INVENT ASSETS SECURITISATION & [F
RECONSTRUCTION PRIVATE Limitep ILLAN A1 41!

INVENT ASSETS SECURITISATION & m
RECONSTRUCTION PRIVATE LIMITED

Suile B, Ground Floor, Bakhawar, 229, Mariman Poink, Mumbai - 400021 Ph; 022 - 22801516

POSSESSION NOTICE

Whereas, the undersigned being the Authorised Officer of Invent Assets
Securitisation & Reconstruction Pyt Lid, (INVENT) under the Securitisation
and Reconstruction of Financial Assets and Enforcement of Security Interest Act,
2002 (54 of 2002) and In exercise of powers conferned under section 13{12) read
wilh (Rule 3y of the Securily Interast (Enforcement) Rules, 2002 issued a Demand
Motice dated 10th Detobar, 2022 calling upan the Lagal Hers of the Borrowar
Mr. Vinod Gopinarain Anand (Since Deceased) i.e. NMr. Amit Anand and Ms.
Anu Jain along with its mortgagors & guarantors, jointly and severally to repay the
amournt mentionad in thae notice being Rs. 7,03,00,734.10 (Rupees Seven Crore
Three Lakhs Seven Hundred Thirty Four Rupees and Ten paise.) as on 30th
September, 2022 with further Interest at the rate of 14.5% per annum for Over
Diraft facility af monthly rest plus expenses and other charges payable thereon ks
dueand payable by you within 50 days from the date of receipt of the said nolice,
The Legal Hews of the Bormower Mr Vinod Gopinarain Anand (Since
Deceasad) i.e Mr. Vinod Gopinarain Anand (Since Deceased) i.e. Mr. Amit
Anand and Ms. Anu Jain as well as s morgagors & guarantars having fadled o
rapay tha amount, nofice is haraby given to them and tha public in genearal that the
undersignad has taken possassion of tha property descrnbed herein below in
exercise of powers conferred an him'her undear section 13{4) of the read with nle
8 Securitination and Reconstruction of Financial Assets and Enforcemeant of
Security InterestAct, 2002 onthis 21st day of February of the year 2025,
The Borrower, Mortgagors & Guarantoss in particular and the pubdic in general is
hereby cautioned not 1o deal with the property in.any manner and any dealings
with the propery, If any will be subject Lo the charge of Invent Asseis
Securitisation & Reconstruction Pvi Ltd. for an amount of Rs. 7,03,00,734.10
(Sewven Crore Three Lakhs Seven Hundred Thirty Four Rupees and Ten
paise.) as ocn A0th September, 2022 with further intarast at he rate of 14.5% par
annum for Ower Draf facility at monthly rest plus expansas and ofher charges
payable theraon
The Legal Hefrs of the Borrower (Mr. Vinod Gopinarain Anand since deceased)ie.
K Amit Anand and Mz, Anu Jain attention is invited 1o provisson of sub section (3)of
section 13 of the Act, in reapect of ime available, to redeem the secured assels.
This notice s issuad upon Mr. Amit Anand in capacily of the guarantor as well as
he legal hairs of M. Vinod Arand.

DESCRIPTION OF PROPERTY
All that piece or parcel of land, hereditament and premises of Dadar Nakgaum
Chivisian within the Registration Sub-District of Bombay Cily and reqistered in the
Books of the Collecior and land Revanue undear Old Mo 2048, MNaw No_ 12150 and
now bearing Mew Survey Mo, 2/2007 and Cadastral Survey Mo, 93 admeasuring
2640 5q. yvards, Equivatent to 2207 .30 5q. Mirs, or thereabouts and now with the
buildings and structures standing therecn bearing Municipal F\Ward Nos. 531,
233, 5331}, 53302}, 533(3) and Sireet Mo, 81081, 82, 82Aand 828 and known as
Mithawala Chawls and or struclure to be constructed thereon (excleding
proposed rehabilitation component o be constructed thereon) situated at
Dadasaheb Phalke Road, Dadar {East), Mumbal - 400 014,

Date: 215t February 2025 Tima: 2 P.M. Sdi-
Place: Mumbal, Maharazhira Authorised Officar

Invent Assets Securitisation & Reconstruction Pwt, Lid.
{Acting in its Capacity as trustea of INVENTMT18/ACES118 Trust)

Gadkari Chowk Branch : Opp Shiv Sena Bhavan Mumbai-400 028,
Tl Mo, (022) 2446 1158 =Fax N, ((22) 2446 9560

e eE-mail ; hrmor Gimahabank.co.inbopm Gigenahahank.co.n

[mHead Offiee: Lokmangad, 1501, Shivagnagar, Pune-411 005, Maharashtra

- Date : 20.02.2025

Demand Notice under Sec, 13(2) By Regd, Post A D, | Speed pest | Courler / E-mall | Dast

Tao,

1. Ms. Dhiraj Shyamlal Talreja (Barrgwer/s), Fiat Mo, Z305, 23" Boor, D-wing, Pam Baach
Residency, Sector=4, Plot Mo, 24/29 Palm Beach Foad, Merul, Mavi Mum®al, Thane,
Mafarashtra-400 706G

2. Mr. Shyam Ramchand Talre]a (Co-appBeand’s), Flat Mo. 2305, 237 Flogr, D-wing, Palm
Beach Residency, Sector-4, PlotNo. 24779, Paim Beach Road, Merul, Navi Mumdai, Thane,
Maharashira-400 70G.

Dear Sir / Madam

Sub.Notice U/s. 13 (2) of Securitization & Reconstruction Of

Financial Assets and Enforcement of Security Interest Act 2002

1. That &t your request, the following credit facilities have been sanctionsd by Bank of
Maharashtra to No. 1 of yau. You No. 1 stood as Borrowes and You No. 2 stood as
Co-applicant for repayment of the dues ender orin respect of the credit facilites granted
1 o Mo,

2. That the detads of the credit facilites, the securily / ies charged in favour of the Bank and

the presant outstanding dues are as undar— (B, In Actualy
£ Mature Eang; Present O,
1| Amsast o Credlt pitachl i s on 20.02.2025
All that péeces and parcel of the propsrty
consisting of Flat Mo, 2305, 23 Floor,
P Fafm Beach Residency budiding, D-wing
Hm:‘“ lerm1 .I'M" being - taotally admeasuring 23242 Sq. Eﬁ:ﬁ;_
- mir.  constrcied on the land Baanng ;
T LI000000/ oy ny 94 25 96 97, 28 and 29| 2°203921.00
1 iRz, Two Crore LR T Unapplied

ying and being shuate al seclor 4,

Merul (West), Navi Mumbai, Thane, |IErest . 943336.00

seventy Lakh Only)

:u';r’::;:;;ﬁ Maliarashtra-400706 Bounded : On the| "> - 26209317.00
Morth : By &, B, C-wings On the South :
By E, F wings On the East ; By Road On
the West ; By Palm Beach Road
Houstrg Top Up Loan Ladger
Amount; y
Badance :
+ 2,60,00,000/-
2 | (Rs. Two Crore Sixty [CERSAI ID; 2000054710728 EﬂL?;aEp?Iigjm
e, Intarest - 081339.00
50385361603 Total - 24053863.00

3. That m consideration of the creds facities avalad; vou have execufed the necassary
documents in favour of the bank Incleding the following docements and also crazied
charges and securities i favour of the Bank as above mentioned.

Dateol  (Bate of Docoment
k Dacument Execated of
h Decumans Enited Esscatedol | Housing fop
Hiraslag Loan up Lean

. |Application / Request letier for making credd facifty|.., .

' Lavailabie (HLS D1) 22032021 22032021
Agreement For Housing bean (HLS D2} 22 2021| 22/03/2027
Lester of Authority for adjustrment of Sepasit {F 273) ZAA2021] 22032021
Morigagas's Declaration for Proposed Equiable Morigags ; i

(HLS D4 (3] 2T 2021| 27042021
Mermorandum of Recerd of Equitabla Morigage (HLS D4 (b)) | 250402021 28/04/2021
Morigagor’s Declaration of confemation of Equitabée anind 2021| spoao2

Mortgage (HLS D4 (c))
7 |Receipt for Amoent of Loan HLS DE) 220032021| 21,05'2021
221032001 22/03/2021

e
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Balanca and securly confirmation kter by borrower

—

Icentification Mo, of corporate debsor

Offica Ma.1,2 & 3, 3rd Faoor, Dreams Mall
LHS Mary. Bhandup, Mumbai City. Mumbsai,
Waharashira, India, $0007H

5 | Aodrass of the regisiered office and
principal offica (# any) of corperata dabibor

6§ Insobvency commancement dale in nespect

Qrder pronaunced on; 18022023
of comporate delitor

Crder uiioad on RCLT webalia on; 1508025

7 | Estimated date of chosure ol insdlvency
ragoluion process

18.08.20%5

8 | Mams and registraton rumbar of the
insolvency prafessional acting &s inlerm
ragalution profassonal

Mame: Mr. Shreyansh Jan
Registration No.: IBEYIPA-OD1/IP-P-01683
2019 220127

Registerad Addrass: A-T Fisl Floor, Jodhpur
Torwesr, Disamnnarawam JI Ka Hatta, Paala, Opp
Hited Mapple Abhay, Jodhpur Rajasinen-342008
Email id: shreyansh ani@mal can

3 | Addrass and e-mail of the infarim sl won
professiondl, a5 registered wi e Board

101 Acdress and e-mail 1o ba w=ad for
cormaspondence with fie indanm rasolistion
professanal

Correspondence Address: Firnin

Turnamund ard Restruchuning Private Limited
siluated o G5, B Fioor, Sunleck Cras], Mukund
Magar Road Ardhen (E), Mumbal, ME-40005%
Email id; cirp priviegehesithcarefgmail cam

11 Last daie for submission of olams U503, 2025

12 | Clas=as of oredifors, if &y, undar cadse b Mot Applicable
of sub-saction (&) of saclion 21, asceriained
by e inienem resclulon protessikanal

11] Kames of Inscluency Prafesgionals idenliied | Mot Applicabis

fo-acf as Auinonsed Represeniative of credilons
in @ ciass {Threa names for each class)

141 (a) Rebavant Forms and
(B} Dedails of authorzed represantativas
arg anvaathe al;

a. Web nk: hilips:iibbi gowinianbomedowninads
b. Mok Applicable

Mefice is I'-anah[',l grean that tha Mafional Cornpany Law Trbunal has ardered tha commancamenl of a
rale insolvency resalulion of ihe Privilege Heahcare Sanvices Prvale Limiled on

180025 (Ordar uploadan NCLT websie an: 1 R032025)

Tha credtars of Privilege Healhcare Servicad Private Limad, gre heseby called upon to submit their

claims with proof on oo before March 5. 2025 to the inlerm rescluton professional af the address

ertianed sgainstentry Mo, 10

The firancial creditors shall submit thelr ctaims with proof by slectonis means rdy, AR othar credifors

iy sLitivod e chanms wilh e i peifsaan Dy Pl of Dy eI C o

& fnancal crediter belonging 1o 8 ofass, as sied asamst the endrg Mo, 12, shall indicate s chiles of

anilfansied represankalieg o among e hree insohancy protessings ished againsl enbry Mo 13 B

aol ez authorised reprasendalive of the dass [specify dass] in Form CA Not Applicable

Submission of [alse or miskadng prools of daim shall allract peralies

Moba: This Farm i es heredy pullisted b echly Theernar thal S words "Farm & wis wrongly moanionesd

as Form 57 in raspadt o the Pubfc Announcemant putikshad an 21 02 2025 in newzpapars Financial

Exprass in English lenguage (Mumbai Editian) and Mevakal in Marath languege (Mumba: Ediion) in tha

matiar of Priviege Haalthcare Sepaces Private Limigad under Requlabion & of the Insahency and

Eankrupicy Board of fadia (Insclveney Rescluton Pracess of Corporale Person} 2016, Hance the

pubdicalion fof Fomefis i be comsidered s 21 02 2026

Sl
Shreyansh Jain

Interim Resolutign Profession

Dae: 22.02.2025 IBBYIPA-001/1P-P-01683/ il%m
Page: Jodhpui Validity of Autharisation of Assignment: June 30, 2025

FORM A ] S
PUBLIC ANNOUNCEMENT G 4% 3D HER m
(Uineer Regulation 6 of ®e sslvercy and Emhmalc;ﬂqar:l ol Irdta {Insoivency - Jl:g.' Bank of Maharashtra ¢ =2
Fagolufion Process Tor Comporata Persons) Regulsiions, 2016 it VT OF MG UNDERTAKING e e
OR f z DRS O tres il fpes s
i . ali = : L) Fort, Murmbal — 400 023 Tebe : 022 22617555, 22377852 [ Fax: 022 22652912
RELEVANT PARTICULARS e-mail : brmgr2@mahabank.coin Head Office; Lokmangal 1501, Shivajinagar, Pune-5
1 | Mame of canporate deblor Privilage Healhcame Saricas Private Limiad ; By e~ PR
I g P T (For Immovesble Property) [Rule & (1))
2 | Cate of incorparation of corparate deblor 0311 2000 BESEEIHH e e =
T | AuAnceity urder which corparate debicr 15 ROC WMurbal Whereas, the Authonzed Ufficer of Bank of Maharashira under Securtization &
oo | registered Reconstruchion of Financial Assels and Enforcament of Securily Interast Ack 2002 & In
4 I Comporate Toenlily Mo, ! Limgad Liabilny RS D a0 9P o 1 a6e 2 gxarcise of powers conferred under Saction 13¢4) and 13012) of the said Act read with Rule 3 of

the Security Infersst (Enforcement) Rules, 2002 has issued & Demand Notice dated
19.08.2024 under Section 13 (2) caling upon Mis. JRN Pharma & Laboratories LLP
(Borrawer), Mr. Jit Narayan Srivastava (Guaranior), Mrs. Lucky Jit Srivastava (Guaranlor)
bo rapay ihe amount menbionad in the nolice 'being cutstanding of Tolal Re, 20.58,10,275.71
a5 on 05.10,2024, together with interest thereon af confraciual rate [(3) and incidental
expenses, costs, charges ncumed { o be incumead bil the dabs of payment wikhén 60 days from
lhe date of recedpt of the said notices.
The Mis. JRN Pharma & Laboratories LLP (Borrower), Mr. Jit Marayan Srivastava
[Guarantar), Mrs. Lucky Jit Srivastava (Guaranlor) having faed bo repay the oulstanding
amound, Molice is hereby given o the Bomrower and Guarantors mentioned hereinabove in
pardicular and to the public in gensral that the Authorized Officer of Bank of Maharashira has
laken Symbolic possassion of the properties descrbad harain balow in tarms of the powars the
power conferred on him under Seclion 13(4) of Act read with rule 8 of the Securily Interest
Enforcement Rules 2002, on this 19th day of February, 2025,
The Barrower in particidar, Guarantor and the Public in general is hereby caulioned nofio deal
with 1he property and any dealngs with the aforesaid property will ba subject ks the charge of
the Bank of Maharashtra for an amoust mentioned above, The Borrowers athention is invited 1o
the provisions of sub-saction B of section 13 of the Act in respect of fime available, to redeem
the secured assal

DESCRIPTION OF THE PROPERTY

Primary:

1. Margage of factory kand &nd buikdmg at 102, Borgaon, PO, Kilimg Valley, P53, Jagimad,
Morigaon, Assam 782413, inthe name of Mis. JRN Pharma and Laboratories LLP.

£, Apiotof lend together with residential buidingunglows Twin bungiow!Duplex consisting of
roars, admeasuning 17 Lecha (carpel) al Killing Bagicha Kiszarm under Mauza uitarkhola
Circle office. Borgaon, tal, Mongaon, Dist. Assam and within the jurisdiction of the Sub
Registrar Office of the Sub Regisirar, Mongaon

3. Aplot of fand together with residential buliding/bunglow! Twin bunglow/Duplex consisting
of rooms, admeasuring 1 Bigha 1 Katha 10 Lecha {Carpet} L.e. 1 Bigha 1 Katha 10 Lecha
[buit Up}-at Killing Bagicha Kisaam under Mouza uttarkhola Circle office Borgaon, Tal
Morigaon, Dist, Assam and within the jurisdiction of the Sub Registrar Cffice of the Sub
Registrar, Mangaan.

4. Aplolof land together with residential buldingbunglow Twin bunglow/Duplex consisting of
roas, admeasuring (carped) |.e. 2 Katha [uilt up] at Killing Bagicha Kizaam onder Mouza
uttarkigla Circie office Borgaon, tal, Morigaon, Dist Assam and within the jurisdicton ofthe
Subr Registrar Offica of the Sub Registrar, Marigaon

5. A plot of land togather with residantial buldingbunglow Twin bungiow/Duplex conssting of
roanys, admeaguring 1 Bigha 1 Katha 4 Katha 10 Lecha 1 Bigha sq.0t (carpat) at Killing
Bagicha Kisaarm under Mouza uttarkhola Cicle office Borgaon, fal. Mongaon, Dist. Assam
and within the jurisdicfion of the Sub Registrar Office of the Sub Registrar, Morigaan,

Sd/-

Asst, General Manager & Authorized Officer

Date: 19.02.2025 Fort Branch

XD erapka M <R Bank of Maharaghtra

21/03/2024) 21/03/2024
22/03/2021 -

227032021

Il [Undertaking & Power of Aftorney io mortgageiMew AG3)

- {Undertaking, Indemnity, Megative Lisn, Powar of attormeay in

" |Bank's favour

The details of the creation of charges ane as under

1. Mame of the executants: Mr Dhiral Shyambal Talveja and 8. Shyam Bamehand Talrejz

2. The nature of chargs: Mortgage
Descripion of the property morigaged & CERSAL 1D - Flat Moo 2305, 237 Foor,
Palm Beach Residency bodding, D-wing being fotally admeasuring 23242 50, mir,
constructed on the kand bearing Plot No; 242,25 26,2726 and 29 kying and being situate
at seclor 4, Marul (West), Kavi Mumbai, Thane, Maharashira-400706 & CERSAI ID;
2000054710720

3. That you have failed to adhare 10 the tarms and conditions of sanction and made
defauits: and accordingly your account has been classified by the Bank as MNP on
TB0272025 in accordanca with the prescribed norms sseed by Reserve Bank of India,
In spite of our repeated demands, you have not paid the outsianding amount in your
account,

4. You have still not repaid the dues of the Bank and hence in exercise of powers
condierred on the Bank under the Securiization and Reconstruction of Financial Assels
and Erforcemeant of Secorily Interest Ack, 2002 (SRARAESI) and without prepudice to
the rights of tha Bank, the Bank hereby calls upon you to regay in full the-amount of
T 26200077 .00 (Rs. Two Grore Sty two lakh Wing Thousand MNine Hundred Seventeen
Onlyphus  interast thereon @ 10.55% wel 1B0272025 for housing Ioan -and
T 24053863.00 (Rs. Two Crore Fourty Lakh Filty Three Thousand Eight Hundred Sixty
Three Only}plus interest therson 6@ 10.45% wef TE/02/2025 for howsing tog up ksan
within 80 days trom the dale of receipt of this notice; fading which, in addition to and
withaut prejudice o the other rights availabie to the bank, the bank shall be enfitled to
gearcige any /o all of the powers undes Sub-Saction (4) of Section 13 of the aforesaid
Act in respect of these securities | properties enforceable undar the &ct, in which cass
you shall aiso ba liable fo further pay afl costs. charges and expenses ar other incidenal
charges, which please nofe.

The powers avadable under the Actinter alix include

a. To take possession of the secwwed assets wherein the securdy interest has been
craated a5 abawe mantioned topether with the night to transTer by way of leass,
assipnment or sale, for realizing the secured asset

b, To take over the management of the husiness of the borrower including right to
fransfer by way of lease assignment or sale and realizing the sacurity

¢. To appoint any person as Manager to manage the secured assets, the passession of
which-will be taken over by us and the Manager shall manage the secured assats and
any iransfer of secured assets shall vest in the transferee all rights in or In relation 1o,
ihe secured 55615, a5 if the ransker had been made by yau,

d. To write to or [ssue nofice In winng to any person, who has acquired any of the
sacured assels against which securty interest has bean created from whom any
maney is dug or may become due to you to pay us the monsy.

5. Please take a nole thal as per Saction 13 {13) of the Act, after raceipt of this nofice, you
are restrained from disposing off or dealing with the securities without our prios writlen
Codsem

6. Although the security/ies described at Sr No. abowe, being Agricetural fands, are
o1 anfarceabla under the SRAFAESE Act, the Bank has not given wp his sacurily and
raserves its right o enforce the said secunty/ies before appropriste forum or ofherwise
as deemad Tit, {n case agricufiure land is one of the secumties).

7. The borrowear's aflention iz invited fo the provisions of sub-section 3 of Sec 13 of the

Act in respect of tme avallable, to redeem the secured assots.

FFR BANK DF MAHARASHTRA
Azet Gen. Manager & Branch Head
[asari Chowk Branch
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